
     

  
     

 
     

      

        
     

    
 

       
     
      

    
    
    

   
    

    
    

   

   
  

   
    
    
   

   
   
  

  
        

 

       

   

  

  

         

          

         

          

  



Equity Shareholders was convened and held at Gala No.l, Taj

Cottage,Church Pakhadi Road No.l,Nehru Nagar, Sahar Village,

Andheri (East), Mumbai 4OOO99, on Thursday, 14th March 2017, at

12.30 p.m. for the purpose of considering, and if thought fit,

approving, with or without modification, the proposed Scheme of

Arrangement of M/s. Synerry Tradevista Private Limited, The First

Transferor Company, M/s. Clairant Trading Private Limited, The

Second Transferor Company, M/s. Emma Auto Ancillary Private

Limited, The Third Transferor Company, M/s. Alken Management

and Financial Services Private Limited, The Fourth Transferor

Company With M/s. Florence Securities Private Limited, the

Transferee Company. In the said meeting the Scheme was approved

by unanimously. The Chairman of the meeting has submitted his

report stating the outcome of the meeting alongwith Affidavit

verifying the said Report.

4) The counsel for the Petitioner further submits that as directed

by this Tribunal notices have been served upon all the Regulatory

Authorities namely, Regional Director, Registrar of companies,

Official Liquidator and Income Tax Authority. Notices have also been

served upon all the Unsecured Creditors of the petitioner Company.

5) At least 10 clear days before the date fixed for hearing,

Petitioner to publish the notice of hearing of petition in two local

newspapers i1., "Free Press Joumal" in English Language, Mumbai

Edition and translation thereof in "Navshakti" in Marathi Language,

Mumbai Edition, both having circulation in Mumbai.
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